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New Delhi, this the 1?th day of Auqaet,1998

HON'BLE SHRI T.N, BHAT, MEMBER (J)
HON BL. E SHRI R.K.AHOOJA, MEMBER (A)

I n t. h e m a t tor o f:

Shr:i R. P. Sharma, aqed about. 5S yro.
S/o late Shri K. R. Sharvna, '
R/o, A 2.3/2, S. F. S. F1 ats,
Saket, New Del hi - 1 i0017. "
(By Advocate:- Sh. Siirlnder Slnqh)

Vs..

Appl1 cant

1 . Union of India -throil,oh

1' he Sr: 1 e n 11 f 1 a A dv 1 s.e r to
M i n 1 s t r y of Df en ce & OGRA 0,
Ministry of .Defence,
S6nth B10ck, D. H..Q; Post 0ff lce,
New Delhi 1 10011 ,

?. The Director,
■  n,.. I, p. A, S, ,

L no know Road, .>
Tlmarpi.ir,
Delhi - 1 1005A.

(3y Advocate:, Sh, K. C. D, Canqwanl') Respondents

order (ORAL) , ,

delivered by Hbn'ble Shrl T,N.Bhat, Member (j)

We have heard the" learned counsel for final

^^dlsposal of the OA at the admission stane Itself.

0

TLie applicant

f o 11 o w 1 n q r G11 e f s :

this OA seeks tlie



(a )

(b)

(c,)

ORDS

(  ? )

-cmppinq of DRTC Scheme.

rsvivi. nq acf? i.inder

super st^issi on .

D^'club- Scientific Assistant ar;

M:i. nistry qf Dcfenco.

chockri'iatc

in tho

Accordinq . to th« a
c h G m s h a s c r q a t e d

PPlicant the aforesaid
certain .anomal

V1.11 f > a y C o fn m i s s'
^cs and that is u

w

on has i'■

 n y t h o

/I 'I ts r (5c
the scheme and has rec Pfnmendation referred to

ommended some .modifications thereto.

learned coi.insel fo^- th^
.  . ■ ■ ■' the respondents■'I Of to a Dudqrnent of tho o-,. t

■  8e„ch of tho roibono!p OA Nos. S7/OC -J '  to 14?/ot; Q /^sq/o-
438 to 4.8o/qF T, and,  ■ ■ , The common iudqment in a^f ^
oAf. I ,,. , j ' "'T aforesaid,  --lellvorori on 26.7.9^. Mr r- ' .

■  8.jr.bw.jn:i ototoo tbot>V Lilose OAS also the aforo.-r<H .
scnerne had boon ar..,,,,. ̂tho Ba„,da,oro Bonch „f „ho a - .

■osllldUv rod " ' """""  ' "'ttoctnoss of tho aforo.-...iri ,
h w ■ ' t cme. y.nho.'... qono thronqh the oopv of th, • .
bv the ' 'ndqMr,nt m...do a.ra.nab)oh. learned counsel fof th--^ t-
■it dr..„. .. -'®hPon..ients and find that-  riot make any mentiorr of n-,c t-r ^
Vth o. 'p, . ' ^ <^^«>mmendation of the■  ' " V Cornm 1 ss 1 on . th a +- i' ■at. .1. ..a so obviously boc-hn<r s , ,
Commission's report t-H '

'■ -«me at the time of d^
oC the aforesaid ru- " ^ ^^'^cosal
b-h t-a. - " development has tobo taken into account. ' ^



lb

(  3 )

5. The learned doi.insel for the applicant hoc

taken i.is throuqh the relevant recoirimendatlonr; of the Vth

Pay Commission • under paras 63.Z83' to We do find

certain recommendations made by the Vth Pay Commission

rodommendinq modifications' in the DRTC scheme. The

.qrievance of the applicant is that these ' recommendations

have not been acted' upon by the. respondents.

P- facts and circumstances of ttie case

stated above, the only order that can be passed in this OA

and wmcli^we do hereby' pass' is to direct' the respondents

to take a decision- in the. matter within a period of fi

months from' the date of receipt of copy of this.order and

to communicate the same to the applicant. The respondents

while takinq the decision will consider the

■  recommendations of - the. Vth Pay Commission referred - to

above; If the applicant sti11 feels aqqrieved it shall be

open to him to work out his remedy aV; advised.

7 . With the.above order, the OA is disposed-

Without, any order as to costs.

(  P. !<C,.----AdTOO.T.A )
etober (A)

"s d'

^-<1^.8. IS
.( T.N. BHAT )

Member '(,i)


